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Sahab Singh
..... Petitioner(s)
Versus
State Of U.P. And 16 Others
..... Respondent(s)
Counsel for Petitioner(s) :  Deo Prakash Singh, Vikas Tripathi
Counsel for Respondent(s) . C.SC.

Court No. -6

HON'BLE PRAKASH PADIA, J.

1. On the application submitted by the father of the petitioner Rambhool
(now deceased), the proceedings under Section 24 of U.P. Land Revenue
Code, 2006 was initiated which was registered as Case N0.5071 of 2023
(Rambhool Singh Vs. Manga Singh), the aforesaid case was partly
adlowed by the respondent No.3/Sub Divisiona Magistrate, Tehsl
Budhana, District Muzaffar Nagar vide order dated 27.12.2023.
Aggrieved with the aforesaid order, father of the petitioner Rambhool
filed appeal before the Commissioner Saharanpur Division Saharanpur as
provided under Sub Section 4 of Section 24 of the U.P. Land Revenue
Code, 2006 which was regjected by the respondent No.2/Additional
Commissioner (Administration) Saharanpur Division Saharanpur vide
order dated 20.11.2025. Aggrieved with the aforesaid decision, the
present petition has been filed.

2. From perusal of the record, it is clear that against the aforesaid orders,
statutory remedy is available to the petitioner to file Revision as provided
under Section 210 of U.P. Land Revenue Code, 2006 before the
Revisional Authority.

3. In view of the availability of aternative remedy, the writ petition is
dismissed.

(Prakash Padia,J.)
January 29, 2026

saglain

SYED MOHAMMAD SAQLAIN HAIDER
High Court of Judicature at Allahabad
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